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(b) whether some special protpction
weuld be given to the handloom indus-
try for raising the lowest sections of
the popuiation to the minimum con-
sumption level and for creating rural

employment; and

(c) what are the financial and other
implications involved on the State
Governments who have the primary
respensibility for the handloom in-
dustry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI/
VISHWANATH PRATAP SINGH):
(a) The recommendations ¢f the
Sivaraman (Committee on Handloom
Industry to convert the AllIndia
Handloom Boarg into a statutory or-
gamsation and fo brning at least 60
per cent of the handloon weavers into
the cooperative field are under consi-
deration,

(h) The recommendations of the
Sivaraman Commiitee in this regard
ure under consideration and the final
decisiong are expected to he announced
as early as possible

(¢) We have no infonration on this

paint

Amount put intp suspense account by
Ll¢

5491. SHRI NAWAL KISHORE
SINHA

SHRI SHASHI BHUSHAN

Wilj the Manister of FINANCE
be pleased to state:

(a) the total amount put into sus-
pense account by the L.IC. during the
last three years, year-wise; and

(b) what efforts are being made by
the LIC. to locate the persons con-
cerned or their survivors on maturity
of policies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT1
SUSHILA ROBATGI)- (a) The total
amount of premium deposits held m

suapRnge accoaat at the end ot each
of the last three yecrs was as fol-
lowsg:—

- ]

Date Amou ¢
‘Re. ¢ ars)

31-3-1972 34:¢5
31-3-1973 . 36-58
31-3-1974 3118

¢h) In the case of maurnty claims,
the LIC sends d'scharpe voucheis to
the pohicyholders, 1n  advance of the
maturity  date, for being returned
duly signed along with the policy
documents. Where there 13 delay in
complying with this recuirement, the
Development Officials are deputed to
contact the claimants and to assist
them in  completing the formilities.
Location of claimants in respect of
death claims does not present a simi-
lar problem, since the LIC imtiates
action on the .»asis of intimations from
the claimants themselves
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